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26-3-96 “Heard Shri B.K.Sahoo, learned (e @T, }” :
Counsel for the gpplicant and shri Ashok 6;Ln

Mohanty, learned Sr.Standing Counsel for ‘2{,996. M \J\m

the Respondents. After going throm;gh the

facts, the learned counsel for the | Coik;
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applicant wants to withdraw the application, %‘/

Permission is accorded, The application
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is dismissed as withdrawn.
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